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Memorandum Regarding Delegated Legislation

The proposed bill is subject to the amendment in Code of Civil Procedure, 1908 and

the Bengal, Agra and Assam Civil Courts Act, 1887.

2-  Delegation of legislative power is not proposed in the proposed Bill.

Pushkar Singh Dhami
Chief Minister



Financial Memorandum
inancral vViemorandum

The proposed Bill is subject to amendment in section 115 of the Code of
Civil Procedure, 1908 and section of 19 and 21 of the Bengal, Agra and Assam

Civil Courts Act, 1887,

2-  The proposed Bill does not involve any expenditure of recurring and

non-recurring nature from Consolidated Fund of the state,

Pushkar Singh Dhami
Chief Minister



